FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
CONSTRUCTION PRIVATE LIMITED
T

i Name of corporate debtor Raghupati Construction Private Limited
2. Date of incorporation of corporate debtor January 25, 2005

3. Authority under which corporate debtor is | Registrar of Companies, Kanpur
incorporated / registered
4. Corporate Identity No. / Limited Liability | U45201UP2005PTC029445
Identification No. of corporate debtor
5. Address of the registered office and principal office | Registered Office:

(if any) of corporate debtor 79/16, Ahatha Amba Ganj Kesar Ganj Mandi, Meerut,
Uttar Pradesh, India —~ 250002

6. Insolvency commencement date im respect of | October 19, 2023 (Order copy received on October 20,
corporate debtor 2023)

7. Estimated date of closure of insolvency resolution April 15,2024
process

8. Name and registration number of the insolvency | Mr. Kunwarpreet Singh
professional  acting as interim  resolution | IBBI/IPA-002/IP-N0O1150/2021-2022/13788
professional

9. Address and e-mail of the interim resolution | Address: 77, Ground Floor, Sant Nagar, East of Kailash,
professional, as registered with the Board Post Office, Sant Nagar, South Delhi, National Capital

Territory of Dethi — 110065.
Email id: singhkunwar2012@email.com
10. | Address and e-mail to be used for correspondence | Address for correspondence: Pocket 40/138, LGF,

with the interim resolution professional Chittaranjan Park, New Delhi — 110019
Email id: gim,raggugatigm;ggaﬂ‘com )
11. | Last date for submission of claims November 2, 2023 :

12. Classes of creditors, if any, under clause (b) of sub- | Real Estate Allottees (Since the corporate debtor is a real
section (6A) of section 21, ascertained by the interim | estate developer, the IRP anticipates the real estate allottees
resolution professional as a class of creditors)

13. | Names of Insolvency Professionals identified to act | a) Virendra Maurya: IBB/IPA-001/IP-P-02627/2021-

as Authorised Representative of creditors in a class | 2022/14022

(Three names for each class) b) Shravan Kumar Vishnoi: IBBI/IPA-002/[P-
N00040/2016-2017/10079

) Manish Srivastava: IBBV/IPA-001/IP-P-02815/2023-

2024/14332
14. (a) Relevant Forms and Web Link: https://wiww.ibbi.gov.in/
(b) *  Details of authorized representatives are Physical Address: Pocket 40/138, Basement, Chittaranjan
available at: Park, New Delhi, Delhi 110019

Details of AR: Can be obtained by sending a request at

cirp raghupati@email.com .

Notice is hereby given that the National Company Law Tribunal, Allahabad Bench, has ordered the commencement of a
corporate insolvency resolution process of the Raghupati Construction Private Limited on October 19, 2023.

The creditors of Raghupati Construction Private Limited are hereby called upon to submit their claims with proof on or
before November 2, 2023, to the interim resolution professional at the address mentioned against Entry No. 10.

The Financial Creditors shall submit their claims with proof by electronic means only. All other creditors may submit the
claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of authorised representative
from among the three insolvency professionals listed against entry No.13 to act as authorised representative of the class, i.c.
Real Estate Allottees, in Form CA.

Submission of false or misleading proofs of claim shall attract Ppenalties.

Date: October 22, 2023
Place: New Delhi
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FORM A
PUBLIC ANNOUNCEMENT
[Under Regulaticn & of the Inzolvency and Bankruptcy Board of India

CAN FIN HOMES LTD

Magar Migam no- 46, 1st Floor, Above Canara Bank,
GMS Road, Dehradun (UK) Pin-248001

Please lake nolice thal A) RAMESH CHA?-.ID|

ARORA (Suspended Direcior) Rio A-2/304,

A AXlS BANK LTD POSSESSION NOTICE

aar‘EXtEITSIUn‘tUCIW

Reconstructlon of Financial Assets & Enforcement of Securlty Interest Act, 2002 and in exercise or power oonferred
under Section 13 (12) read with Rule-9 of the Security Interest (Enforcement) Rules, 2002 issued Demand notice
under section 13/2 of the said Act. The borrower/s mentioned herein below having failed to repay the amount,
notice is hereby given to the borrower’s mentioned here in above in particular and to the public in general that the
undersigned has taken Possession of the property described herein below in exercise of powers confer on him
under section 13(4) of the said Act read with the rule8 of the Said Rules. The borrower’s mentioned here in above
in particular and the public in general are hereby cautioned not to be deal with the said property and any dealings
with the said property will be subject to the mortgage of AXIS BANK LTD. for an amount together with further
interest incidental expenses, costs, charges, etc. on the amount mentioned against each amount herein below.
The Borrower(s)/Co-Borrower (s)/Mortgagor(s)/Guarantor(s) attention is invited to provisions of sub-section(8) of
section 13 of the Act, in respect of time available to redeem the secured assets.

Dater22.10.2023

Authorized Office

TAXIS Bank Ltd:

Reginal Office:

The Authorized Officer of Canara Bank under the Securitization and Reconstruction of Financial Assets &
Enforcement of Security Interest Act, 2002 and in exercise of powers conferred under Section 13(12) read
with Rule-3 of the Security Interest (Enforcement) Rules, 2002, issued demand notice on the date
mentioned against account and stated hereunder calling upon the borrowers/guarantors/mortagagors to
repay theamount mentioned in the notice being together with further interest at contractual rate on the
aforesaid amount and incidental expenses, costs, charges etc. within sixty days from the date of receipt
of said notice. The borrowers/guarantors/mortgagors having failed to repay the amount notice is hereby
given to the borrowers/guarantors/mortgagors and the public in general that the undersigned has taken
the possession of the Property described herein below in exercise to powers conferred on him/her under
section 13(4) of the said act read with the Rule-8 of the said Rules on the date mentioned hereunder. The
borrowers attention is invited to the provision of Sub-Section (8) of section- 13 of the Act, in respect of
time available to redeem the secured assets. The Borrowers/Guarantors/Mortgagors in particular and the
public in general are hereby cautioned not to deal with the property. Any dealing with the property will be
subject to the charge of Canara Bank for the amounts and interest thereon. Details of the mortgaged
Property of which the possession had been taken is as follows.

: : (efiective data); ,
POSSESSION NOTICE  {for immovable properties under Rule 8(1)} ploiiae e G quarter ended on Septamber 30, 2023.
Furihas o i
. roper : The Authorized Officer of Indian Bank (e-Allahabad Bank) under the Securitization and Reconstruction Plot NO-50 & &0, Mear Poonam Cinema, Arkiies, o terms of the. SEB| (Frohibition of
perty
g ) A - : : . : |Rohtak Road, Gohana, Harvana -131301 nsider Trading) Regulations, 2015, the

Margshri Traders | Sukhmalpur Nizamabad, Dayal Nagar, Teh. and Dist. + intt. from of Financial Assets & Enforcement of Security Interest Act, 2002 and in exercise of powers conferred New Addrass wading window In terms of Campany's Code

P Sunita W/o | Firozabad. Area- 93.00 Sqm, Owned by Sunita W/o 26.06.2023 under Sectlpn 13(12) read with Rule-3 _of the Security Interest (Enforcemen_t) Rules, 2002, issued bicianre  Nociaadigaz, Bronasiv. Ho. af Conduct for Prevention of Insider Teading

rop sunia vv/o ; o . & others exp. demand notice on the date mentioned against account and stated hereunder calling upon the borrowers/ 202C175U103, First Flooe, Bahalgargh Road and SEBI (Prohibition of Insider Trading)

Radha Kishan. Radhakishan. Bounded as: East- House Of Ram Khiladi, guarantors/mortagagors to repay the amount mentioned in the notice being together with further interest Fazikour. Khan -colony, Opp. Bhagat Singh Requlations, 2015, has already been closed

. C 0772023 L ¥ Upp k] ¥ 9 ¥
West-15 Feet Wide Rasta, North - House of Meera Devi, Of at contractual rate on the aforesaid amount and incidental expenses, costs, charges etc. within sixty days Dhaba, Sonipat, Haryana, Pin- 131001, with effect from October 01, 2023 until 48
South - 12 Feet Wide Rasta. 18.10°2023— from the date of receipt of said notice. The borrowers/guarantors/mortgagors having failed to repay the “‘;1 -':IJEI:I ;’rerﬂlﬁezﬁn'-;;l Ef?d_!ll?lé}::l:'?__t:‘;ial il hours after the declaration of Unaudited
'BoTTOWer— M B - — — = 6505/ amount notice is hereby given to the borrowers/guarantors/mortgagors and the public in general that the ot g A i diinn 4 Financial resubls Tor the 02nd quarter ended
: Residential property H. No. 87, situated at Savita Nagar, :.( ?Q'sl’?j’sﬂ /. undersigned has taken the possession of the Properties described herein below in exercise to powers ﬁi‘;"?;‘.;u’ﬂig al fhin?:a%?;n}. ot ra] | on September 30th, 2023 Accordingly, the

Sushil Kumar S/o | Muaza Tapakhurd, city & District Firozbad-283203, Area- intt. from conferred on him/her under section 13(4) of the said act read with the Rule-8 of the said Rules on the Lsent 1o 1he new acdress onty trading window for dealing in securlties of the

Mr. Jagdish [65.10 Sq. Mtr, Owned by Sushil Kumar S/o Jagdish| g 012023 date mentioned hereunder. The borrowers/guarantors/mortgagors in particular and the public in general In casa ':I;‘Ji:'lnf-' quenies, you may coniacl us ok ;rfé?;?ﬁt;r?hnﬂrul-'ﬁ:mr:?:a?ﬁ:sﬂ:::r 48 howrs of

Prasad & Mrs. |Prasad. Bounded as: East- Rasta 10’ wide, West-| & others exp. are hereby cau_tloned not to deal with the properties. Any dealing with th_e properties will be sub!ect to the P By ot m'-% s ﬁju 4 2nd Flaar : ; -

charge of Indian Bank (e-Allahabad Bank), for the amounts and interest thereon. Details of the e ; Fal For Orosil Smiths India Limited
Alka Devi W/o Mr. | Property of Ram Prakash, North - Property of Ram Sewak g ( ) Awing, Navbharat Eslates, Zakaria Bunder

a . evi W/o Mr. perty . ) perty 060172023 mortgaged Properties of which the possession had been taken is as follows. Road, Sewri (West), Mumbai — 400015 Privanka &h afg:

Sushil Kumar. South - Property of Jitendra Kumar. 18-10.2023 The borrower’s attention is invited to provisions of sub-section (8) for section 13 of Act, in respect| Signaturel | e Delhi Eump;;’; Sacratary &

‘Date= 22102023 Authorized Officer| of time available, to redeem the secured assets. |Eﬂ:é:1£;'£'§gfﬂi Date: 21.10.2023  Compliance Officer
Name of the Amt. Due as per
Borrowers/ Details of the Mort 4P i Possessm Notice
Guarantor/ etails of the Mortgaged Properties ; ‘
= - = - —— "Form No. INC-26"
Mortgager
F(@ Piramal PI I['I?um Ear!yErEJE:taas I[.'riuatl E:Eﬂ:g nﬁ:gal:l:gﬁa%:ﬂﬁ E}“ - [Pursuant to Rule 30 the Companies (Incorporation) Rules, 2014]
Finance CIN:LE5910MH1984PLCO32639 S UDN¢E ls l02023 | tBhEFORtETHE CEbNTRI:!. G(O“\;EI:EME;‘IT (1R3D, :\I(O:RTH RFGI?\NtBZE;(;H, IZELIHI)
Registered Offica: Unit No.-601,6th Floar  Piremal Amiti Building. Firamal Agastya Corporate Park, Eamani Junctson, Qpp. Fire Staticn, LES - as On n the matter or sub-section (4) ot section 15 of Lompanies Act, and clause
Marg Kura (west) Mumiabal-400070-T 201 223802 4DD0. Chandra S/o Ram P-18) Shiva Residency- 2, Kalindi Vihar, Mauza, Tehsil Etmadpur + Inferedt a) of sub-rule (51 of rule 30 of the Companies (Incorporation) Rules. 2014
(a) () panies (Incorp ) ;
Branch Office: Unit No. 01 & 03, Ground Floar, GD-ITL Korth Ex Tower,Plot No. A-8, Netall Subihash Place, New Delhi ~ 110034 & Piot no-6, Sahay (Borrower|Agra having area of 59.45 sq. Mt. in the name of Subhash thereon AND
- 4K Chandra. Boundari der: East- House No. 19, West- [ 04082023 , : , .
PBSSESSIBH HDTI[:E & Mortgagor) H an r: 1o7unN arrtl:spare as ur; gt; aSs t:u;e d024ft WZS e In the matter of Tizara Information Technology Private Limited
o - = . " 2“-1 I||n2l|23 . . . . .

For | vable P e Rule 841) of the Security Interest (Enforcement! Rules. 2002 and Apbendix- IV ouse No. 17, No roperty o ef, Sou oa ide (CIN: U32109DL1995PTC070060) having its registered office at 108, First Floor

m m” *E = m" t . l'“‘l ur" HE . : m“” o ”E*” - a“': il I' 'Shii. Chandra Bhan | All that part and parcel of the property at House No. 1907, | Rs. 614166.00/; Madangir Village, South Delhi, New Delhi, India, 110062~ ........ Petitioner

Wheraas, the undersigned being the Autharized Officer of Piramal Capital & Housing Finance Ltd. {Formerdy Known ag Dewan Housing Finance i i . . o _ _

Corporation Lid) under the Securitisation and Reconstruction of Financial Assets and Enforcement of Securty Infersst Act 2002 and in exsrcise ﬁlngthh SIORSh” Sector 7, Avas Vikas, Cplony Sikandra, Agrg- 282007 having | @ onIl8.10.2023 Notice is hereby given to the General Public that the company proposes to make

of powers confarmad under saction 1312} raad with Rule 3 of the Security Intarest (Enforcement) Rules 2002, Demand Notica(s) issued by the a u a M| area of 41.31 Sq. Mt. in the name of Shri. Chandra Bhan + Interest application to the Central Government under section 13 of the Companies Act, 2013

2'511-;:":53? '?Tlff:iﬂF::jfﬁ&ﬁpﬂﬁgiﬁjﬁgﬁgrﬂ;&;aﬁllgi[ﬁé'ﬂr?:gflgirrgg tl'-:llel'rgll'.lr;f:?i:"?latl'?‘l';EIF'::FI'I:;?I:T;;EEilingifgﬁg}rﬂemigl!?}q s\ﬁir(:;-a"g:: or & Singh. Boundaries are as under: East- House No. 1916, thareor seeking confirmation of alteration of the Memorandum of Association of the Company

4 | W2 am - | i : . . . . . .

Guarantors) and the bl in ganeral that e undersipnad has laksn Possesslon of 1ha propary descibed hérain belaw in exsrcisa of powers West- House No. 1918, North- 6 Mir wide road and exit, 02023 in .terms of the special resolution passed at the Extra ordlnary genergl meetlng'held on

canfarred an him under Sub-Section (4) of the Section 13 of the sald ct read with Bule & of the Secunity interest Enforcament rules, 2002, Thi South- House No. 1979 b Friday, 13" October 2023 to enable the company to change its Registered Office from

bomower's attention is mwited to provisions of sub -section (8) of section 13 of the Act, inrespect of time available, fo redesm the secured assets T A i = “National Capital Territory of Delhi" to "State of Haryana".

The borrower in particular and the pubfic m general are hereby cautionsd not b deal with the property and any dealngs with the property will be Shri Ajmeri Khan FANl that pan:t and parcel of the property at Property No _PIOt Rs. 463827.00 A ph int yt is likelv to be affected by ih d ch f1h

subject ta the charge of Piramal Capilal & Housing Finance Lid. {Formarly Known as Dewan Housing Finance Corparalion Lid} for an amountas So Sh Lal Mohd |No-D-7 2 Floor, V.S. Tower of plot no.3A/9 Avas Vikas| as on 18.10.2023 Ny person whose Interest IS fikely to be afiected Dy the proposed change of the

mentioned herein under with nterest thereon (Borrower & |Colony Sikandra Yojna, Tehsil-Agra, Distt- Agra — 282007, + Interest registered offlc?e of th_e company may (jellver either on the MQA-21 portal
Sr Name of the Borrower(s) / Description of Secured Asset Demand Motice Date Date .;f Mortgagor) having area of 83.61 sq. Mt. in the name of Shri Ajmeri Khan. thereon (www.lmca.gov.ln) by _f|||ng mvgstqr complaint form or cause tq be dgllvered or send
No. Guarantor(s) {Immovable Property) and Amount Possession| Boundaries are as under: East- Corridor and Exit Common, | 13.,07.2023 | by registered post of his/her objections supported by an affidavit stating the nature of

1 [{Loan Code Mo-MD055192),(Aligarh-|All the Part & Parcel of Praperty -| 25/02/2025 for A, 1255808 | 4zenon00 West- Open to Sky, North- Flat No. D-6, South- Flat No. D-8 [ 2010.2023 | hIS/heI: mten:dst and ground_s of opposition to the Regional Director at the address
Branch), RAKESH KUMAR (Borrower)|Kasvakharnaiabadi Mohalla Musalmanan Gity| {Rupess Twelve Lakh Fitty Five (s :'nl:lnli::b . — B-2 Wing, 2 Floor, Pandit Deendayal Antyodaya Bhawan, CGO Complex, New
MNeerat Devi (Co-Borrower) Aligarh City Aligarh Pin : 02138 State: U P| Thousand Eight Hundred Three| 'Y Sh. Dinesh Sharma[ All that part and parcel of the property at Property which is | Rs. 1011548.00| Delhi - 110003 within fourteen days of the date of publication of this notice with a copy

Country - India Dnly) S/o Sh. Vishambhar | registered in sub registrar office Tehsil Etmadpur, Dist. Agra on | as on 18.10.2023 to the applicant company with a copy of the applicant company at its registered office

2 |{Loan Code No-196DEL36980), (Gurugram - All the Part & Parcel of Praperty - HFLAT| 27/12/2022 for fis, 2194850 | .o Dayal Sharma Sath"d"‘fsl) ng% 1"é°h99_90 page “:3 fg;ws“iﬁ ?t _Setf;‘a' no 7298f +t E}nterest at the address mentioned below:

MG Road-Branch), MUKHTAR SINGH|NO 503 FLOOR NO. STHFLR  PLOTNO.BLK|  {Rupess Twenty One Lakh Al Borrower &|dated 15.06. aving area of 40.31 Sq. Mt. in the name o ereon - . : —_—

{{Borrower] /i Co-Bornower) ., REGENCY HEIGHTS , SECTOR. 20 ,| Ninety Four Thousand Five (Symbalic) SVIort agor) Dinesh Sharma. Boundaries are as under: East- House of Smt. — 04082023 108, First Floor Madangir Village, South Delhi, New Delhi, India, 110062
VILLAGE . CHANDI GARH MOHALI|  Hundred Fifty Only) 9ag Laxmi Devi, West- Road 25 ft., North- Property of Sh. Budharam, : For and on behalf of
chandigarh Punjab :- 140901 South- Road 08 FT. 20.10.2023 Tizara Information Technology Private Limited

3 l(Loan Code Mo-01400002676),(Moida -|All the Part & Parcel of Property - Flzt Mo -| 04/11/2022 for Rs, 1123006/~ | 16/10/2023 atoa = Sd/-
iSeclor 2-Branch), Sunil Kumar Sharma|204, Clustar No - 3 Apna Ghar Appartments | {Rupees Blaven Lakh Twenly | (Symbolic) R o ST AImaY G" o0 psa:t atn (:i patriﬁl . m:l pr:;;t;rtyRatn I;lropertyslr\:oh: esﬂentlau AP RAKESH AGARWAL
l(Borrower) /Anamika Sharma (Co-|Solan HQ Solan, Baddi Baddi Salan Himachal|  Three Thousand Six Only) S./O Shri Rajpati| House, Situate at knasra No- » RaJ Nagar, shahdra, Mauza | 5¢ o 18 10,2023 .

!l Borrower) Pradesh - 173717 ilngn:; (tBorrowe)r Chhatle_sa:,h Tehsil Etr?T:pkur, I'/;\?(ra-282(;06, h:wpg area of 17(()’.60 + Interest Date: 22.10.2023 (Director)

| ortgagor),|sq mts in the name of Rakesh Kumar. Boundaries are as under: . : )

) ![5;:.';7:. EznE:Br:‘:;-;“;ﬂﬁﬁniﬁ:;ﬂ:;;dr;.; ;|I:|Iﬁlh[5|r=,i||: ﬁJ.—_l.‘ B;“i;:;tﬂ?;“ﬂr'a;ﬂ:';:i' U‘f_];;fﬁ'g?;ﬂ"ﬁfﬂ:;?[:gﬁ 161002023 Smt. Meera Devi|East- Road 16 fit wide, West- House of Sardar Avatar Singh, thereon Place: New Delhi DiN: 1025008
I = - o+ LRSI -, LL]: X mems .| § B Ty li O _ . . . i “z_"gmzuzzs
((Borrower) /Anamika Sharma (Co-[Solan, Baddi Baddi Solan Himachal Pradash -| Four Thousand Cne Hundresd PIbee \é\ﬁ?naf?goﬁg&’e:g El.(:rrrt]r;r Property of Sh Rajpatl Singh, South- House of Deepak 20.10.2023
{Borrower) 173212 Ten Onky) . : ; ; ,

5(Loan Code No-29200000617),|All the Part & Parcel of Property - Flot No 32| 01/07/2021 for Rs. 1396801/~ | yey10m023 Date:- 22.10.2023 Authorised Officer FORM G
(Yamunanagar-Branch), Gauray Sharma|Part Of Plot Mo 31 & 33, Khasara No 150 M,| {Rupees Thirteen Lakh Minety (Symbolic) INVITATION FOR EXPRESSION OF INTEREST FOR
(Borrower) fSameer Sharma (Go-Borrower) [Hareti Chawk Vieenu Vihar Colony Saharanpur|  Six Thousand Frve Hundred SCHON ULTRA WARES PRIVATE LIMITED OPERATING IN

Saharanput Uttar Pradesh - 247001 Ui Onky) MANUFACTURING OF ECO FRIENDLY DISPOSABLE PRODUCTS

6 liLoan Code No-13500002563), (Chandigarh|All the Parl & Parcel of Property- Sidhsar) 19082020 Tor Bs. B4TE99 - | 2000023 AT F - 73 & 74, EPIP, NEEMRANA, RAJASTHAN-301705
- Sector 22-Branch), Kiranjeet Kaur|Colony Alohran Road Village Alohran Mabhal — (Rupees Eight Lakh Forty | (symbolic) u p UI_'IJ :‘b n:‘tlﬂnﬂ‘_ b t:"lnk {Under Regulation 36A (1) of the Insolvency and Bankruptcy Board of India
{{Borrower) /Amarjit Singh (Co-Borrower) |Fatiala Pungab - 147102 :':-H'.reurThnuaand E-éx Hundrad - & Rfrar rrERrTYEry VWeris aoamry BB NN ssgpsasrr f {Insc-l'-.rency' Resolution Pracess for Corporate Persons) Regulations, 2016

JI'IE.'[:"Nll"lI'_" |'||!|l_| Lrranlal Bank of Comimerce Linitod Bank of Indin | Crcle OMos, 1-£, Raghunalh Megar, M. Maod, Agra e _H_ET_'ﬁIﬁ-_r_FATTIT:'ﬂ_LTARS ''''

7 l{Loan Code Mo-D9700002739),(Dehradun-|All the Parl & Parcel of Property - Khasra No| 200022020 for Rs. 1190577 | 17102023 POSSESSION NOTICE For Movable/lmmovable Properties .| Name of the Corporate Debtor | SCHON ULTRAWARES PRIVATE LIMITED
\Branch), Madan Pal (Borrower) /Rajeshwari|139 Min Mauza Pithuwala Pargana Central| (Rupees Eleven Lakh Ninety | isymbolic) {Under Rule B(1) Security Interest (Enforcement) Rule 2002} along with PANICIN/LLP No. | PAN: AAFCSTE41D | CIN: L2651 30L2000PTCI07872 |
|Devi (Co-Borrower) Doon, Dehradun, Dehradun-243001 T !éuua&l;:l ;LW- Haﬂ?fﬂl The Authorized Officer of Punjab National Bank under the Securitization and Reconstruction of Financial Assets || | # |Address of the registered office |94, Neel Kamal Apartments, Vikas Puri,

Sepitp Seen v & Enforcement of Security Interest Act, 2002 and in exercise of powers conferred under Section 13 (12 ) read viest Delni, Deli- 110013

* Brunsiys Ralendra Kamar Sharmolbinkis Wako Gram Chakprey Pacane {FeesChe Lo oty | 13102023 | | hth Rule- 3 ofthe Secartty inkere (Entorooment) Rules, 2002, ssued demend notice on the date Mentionsd | (1 5ray of pice whare mafoty T T

Borrower] /Sudesh (Co-Borrower Puspanjali Vihar Colony Saharnpur| Thousand One Hundred Three i i i _nl an:! staled hm under caling upon the bm_'mwurrguamnim-’n'hnrtgag-arILagﬁl heir to repay the of fixed assols are located Rajasthan-301705

( TN 3 ram y amount mentioned in the notice be th further interest at contractual rate on the aforesaid amount

| Saharanpur Uttar Pradesh - 247001 Cny) and incidentsl . " [lhsﬂ mmf' tng:tmhﬂ;mu 50 H: " ?;E :’ ﬂ: dals of ml q m;ﬂ 'DHE' ':."I_“h” 5 | Installed capacity of main Mot Available

g |(Loan Code No-29200001035), |All the Part & Parcel of Property - Elot No-67,| 21/06/2022 for Rs. BE2995/- | 18102023 ciden axr::;;m. N, :.F“ i ",'['[ ) Sixty ma"-"s o t“ nf,'t.“ !'anempm b r::ta tha || products! services
l(Yamunanagar-Branch), Raj Kumar|Khasea No- 19mi, Near Ashok Vatka Gram| {Rupess Eight Lakh Fifty Two | (Symbolic) borrower guaranior/ morigagor having fai 0 _Tepay ihe amoun ice Is hereby given to thell &Ta ani & value of main products/| Not Available
“Bnrmwer]iﬁanwu“a Rani tﬂn.amrn“r] i_'|;|'|a||_'|u| Saharanpur Sﬂhﬂ_ranpbr Saharangur| Thowsand Mine Hundred Ninaty I:H:I'ITDWEI.I'QU-HFEHIW." mgﬂgﬂlﬂ.ﬂgﬂi higir ﬂnd the pt.lhht.ln gﬂ'namlthﬂtthﬂ l.Il‘thI‘5|gnEd has taken the Symm?"ﬂ sarvices sold in |ﬂEE.[En|:|a| ':.'EEI'

i Uttar Pradesh ;- 247001 Five Only) possession of tha proparties describad h;mm below in amrﬂ;a to powers conferrad on him/har under EE{‘:irlﬁl'l 7 | Number of employees! workmen | Ni

: : R AT T T . 13 (4) of the said act read with the Rule B of the said Rules on the date mentioned hersunder, e & | Furthar details includin ilable| http:/larck.i der th |

: - Pliat Wo-7 EAN for R TE e U ing [ast available| hitp:Narck.in, under the case list

0 |“‘Eu,:’:,ﬁtu:faﬂmmﬁﬁwﬂﬁﬁmﬁﬁ AL By AW I ”,%iﬁg'jﬁ D I EEE“THELIJE::F; borroweriguarantorimortgageriLegal heir attention is invited to the provision of Sub- Section (8) of financial statements (with schedules) | “Schon Ulirawares Private Limited”

\MNeelam M (Co-Barower) Mohali Punjab - 140604 Ninaty Six Thousand Ning section- 13 of the Act, in respect of time available, to redeem the secured assets. The borrower/guarantor/ cfltw: years, Ils{ts: of creditors,

| Hundred Teo Only) mortgagor/Legal heir in particular and the public in general are hereby cautioned not to deal with the property. ﬁﬁf;ﬂiﬁ aﬂl'_aﬁsll‘ut:iﬁi-l'sra"t?"‘enﬁ

y1 |(Loan Code No-09700005632),(Dehradun-Al the Part & Parcel of Praperty - Kha Nof 22/02/2022 for Rs, 1426597)- | anizs | - |AMY dealing with the property will be subject 1o the charge of Punjab National Bank for the amaunt and Interest| |1 e e e e e e e e
Eranm] Kailash K (Borrower) /Ravita R|G5/Tmin khata Mo 682 Std At Mauza Arcadial (Rupees Fourteen Lakh Twenty | (symbolic) thereon. Details of the morigaged F’I‘_Dpﬂr‘tlas of which the possession had been taken is as I‘CI!PU'WS under section 25{2)(h) of the (Singly. Joirtly nr!:'l consarlium) 1o eppeoach the
}[Eu Borrower) :.J-r;nr1 rgﬁﬂlnﬂ;?;ﬂg} Dehwadun Dehiradun) &l ]Hnlﬂgﬁgﬂe:élinﬂl}m,ﬂﬂmc Details of the Mortigaged Properties on |hi:e I Due as per 13201 Code is available at Resalusion Professional |r'HF‘“] with Resalution Plan;
| taranchal ;- el which possession taken Demand Nofice 1. Mimmurn Mel-Woarlh af INK 3 cranes supported by
ltlnan Code No-09700005206),(Dehradun-|All the Part & Parcel of Properly - Khasra No.| 27122022 for Rs. 1081052 | Lo, : - =73 Decumentary Evicence 2. For Financisl Enfities
|Branch), Mukta Ram (Barrower) /Sundari[3205 Siluated At Mauza Dhakrani Paroanal (Rupees Ten Lakn Eighty One | 020 1= GF NIGUVIS F Jpimiy S o means 0. D800 B | & | rassgann inchuting ARCs"* /NBFCs IAIF - AUM! Funds
||]l:lﬂ{ﬂl] -Borrower) Pachwa Doan Dehradun Vikagnagar| Thousand Fifty Two Only) [Symbelic) Badsam, Sanchore-34304 1, (Rajasthan), Ansa 13642 Sq. mirs., i B [Hum o DegloyadiCaommigied funds available for invesimant
| |DeiadinUtlaranchal: 248001 I A Khoars Mo 500, Badeam, Senchiose. Hesshan 3830411 25 122 | o e s Sheet nol o 1031052033  ARCS paticpaon
\iLoan Code No-09700003019),{Dehradun-|Al the Part & Parcel of Proerty- Khasra Mo-| 28007/2022 for Rs. 1124226~ | 1siz0z3 [2dm Area 7204.00 sq. mirs., Bounded: On the North by: Public] B3 | B3 || akh Sady Three st Kool 1 Ao of i

13 |Branch), Teluram So Moola (Borrower)|11. Vill Hasanpur Majra Tahar Pur, Pargana| {Rupees Eleven Lakh Twendy | (Symbolic) -{Road, On the South by: Other Agricuthare Land, On the East by I | B2 | Thousend Bank of India # In the evert of a consortium batween
{/Pushpa Wio Teluram [Co-Borrower) Teh. & Distt Saharanp Pargana Teh.distt| Four Thousand Two Hundred Other Agriculture Land, On the West by: Other Agriculture Land Eigit Hundred appicanis balonging do aforamenticned bwa clesses
| ga!ﬁra|nplgq?ﬁgﬁ1ﬂmnm" SalArEhpUY. ieE Tsiy; S Coly) Ownership M's Parthvimeda Gau Pharma Private Limited. F'j if’“{"sg:&r: . I.lﬂlﬂnlg| dgﬁ“t Elﬂjllt‘;—srﬁﬁm nlh& elgﬂﬂy “DJIF =

radesh:- 2 Kl Sanct ; Jise BN calculalad in propertion o thair shana in tha consartium,
aliLoan Code No-23400001638), (Agra-|All the Part & Parcel of Property- Houss On| 04/11/2022 for Rs. 245735/ - e CARRE Ko somiingo b Only) as an Complete detaits { etaled EQF are avaitable on

1 ||: oan Lode No- ).(Agra- 8 arcel 0f Fropery- House Ln relies 10F RS, 20 191 03 Adm Area 5438 sq. mtrs., Bounded: On the North by: Public 28,00 2071 websile, www.arck.in or may ba sought by E-mail at
|Branch), Amar Singh (Borrower) /Laxmi(Ploth no.3A kh.no.535 Mauza Aurangabaad| (Rupees Two Lakh Forty Five | e mpolic) Road, On the South by: Other Agriculture Land, On the East by with future intarsst schonulirewarss ibe@gmail com
{Devi (Co-Barrower) BangerMear - Panchvati Colony Mathura| Thousand Seven Hundred " : ¢ e bercarone g e i L

Mathura Uttar Pradesh - 281008 Thirty Five Only) Other Agriculture La'q.ﬂnmwwhy:ﬂ'd‘mw Land. andmn'mldantal 0. trﬁl‘;hg:;:tff" receipt of expression | 06-11-2023

15/(Loan Code No-292000007166),|All the Part & Parcel of Property - Fiot No-312( 23052022 for Rs, 14502290 | 191 0/2023 PSR LT S EY I u”"t“: - nﬂlf..lt;]??nﬂ 11| Date of issue of provisional list of | 16-11-2023
|,:ﬁmunﬂnﬂ.um.amnth:| Himanshu Yishnol fihasfa Mo-16m.5ituated At Tirupati| {Rupees Fourteen Lakh Fifty | (Symbaolic) 2. EM of industrial Fm situated at Khasra No.. 524, prospective resoiution applicants
'[Bnrmwer];‘EilendEr Singh (Co-Borrower) |Enclaveladupur Govind Pargana Roorkse|  Thousand Twa Hundred Badsam, Sanchore, Rajasthan-343041, Adm area: 5238.32 sq. 12| Last date for submission of 21-11-2023

H.a.rlrJl.'-.ar Harlu:lu.ar |“'r|"al'|l hal - 248403 TJ'-'EI'Il's.' |'-| na ':InI,"- mir., Ownership M/s Parthvimeda Gau Pharma Private Limited, I Eﬂlﬂ?ﬂ?.‘.‘zﬁ_@ﬁfﬁﬁ@t‘l :':51

16 |(Loan Code No-09700004082),(Dehradun-|All the Part & Parcel of Property - Knasra No| 30/01/2023 for Rs, 4068140 | 17102023 Bounded: On the North by: Public Road, On the South by: Other ”'l i c;mﬁﬂfdtﬁm';p%"mm Wi Sedld=
Branch), Vijay Singh K Bhandari (Borrower) |79 Kha Situated At Mawza Ajabpur Khurd|  (Rupees Forty Lakh Sity | (Symbolic) Agriculture Land, On the East by Proparty of Parthvimeda Gau i Ol S e e i 635023
/Savila Vijay Bhandari {Co-Borrawer) Pargana Pachwa Doon Dehradun Dehradun) Eight Thousand Ore Hundred Pharma Pvi. Lid. On the Waest by: Other Agriculture Land. : I'I'IE:"I"I{II'EII"IUUI"I'I Sl RN fratiihe

Uttarandtial - 248001 Forty Only) Em of Flat No. B-04, 3rd Fioor (without Roof Rights), Area| — | - and raquest for resolution |:_|Ia.-*|1|::-

q7|iLoan Code No-09700003644),(Dehradun- (Al the Parl & Parcel of Property - Plot No 51) 22/02°2022 for Rs. 1640086/~ | 18/10/2023 116.71 Sq. mirs., Part of Property No. 1/141 8 114111, OdNo.| = | = prospective resoiubon applicarnts |
Branch), Naveen Swami {Borrower) fAnnu|Khasra No 1345 Situated Al Seefa Vihar| (Rupees Sixteen Lakh Forty | (Symbolic) 87, Shambhu Kunj Apartment, Civil lines, Delhl Gate, Tehsil &] & | & 15 Last date for submission of 05-01-2024
{Devi (Co-Borrower) Colony Vilkage Salempur Mehdood I Haridawr|  Thousand Esghly Six Only} Dhlri:l 282002 (UP) .:“H niEmt " ' : b resolution plans
i Haridwar Uttaranchal :- 245403 8 i Agra- n ) E:IM ' 'm'ﬁ'u;m ] 1| Process email id to submit EOI | schonultrawares.ibc@gmail.com |
Itlnan Code Wo-09700003865), (Dehradun-|All the Parl & Parcel of Property- Khasra Mo.| 300012023 far Rs. 242238 | 201003023 Dated 18.07.2005, Bounded: O Ih: Morth by: Ga I ||‘Hl1I i

18] \Branch), Mohd Sadig Karim (Borvower)|194 Situated Al Mauza Pithiwala Parpana (Rupees Two Lakh Forty Two | (Symbalic) gk . v W by: Gallery For SCHON ULTRAWARES PRIVATE LIMITED
{/Shama Praveen{Co-Borrower) Pachwa Daen Dehradun Dehradun| Thousand Tao Hundred Thirty House Sanatl Kumar Jain, On the South by: Stairs & Flat No. A-d, Sandeep Mahajan- Resolution Professional
| Uttaranchal - 248001 Ning Dnly) On the East by: Open to Sky, On the Wes! by: House of Dr. Lahri |BBI Regn No.: IEBNPA-D01AP-PO0SS1/2017-2018111631 | AFA Valid till: 19.12 2023|

&Dr.LS. Date : 22 10.2023 Address: C2/283, Janak Puri, New Delhi -110058

Place: Delhi-NCR (Authorised Dificer) : i _ Place: Dalhi Email: schonultrawares bc@gmail.com | Meb: 8810020531

Dats * 21-10-2023 Piramal Capital & Housing Finance Lid. | [REln Mo [F Date-21.10.2023 Authorised Officer, Punjab National Bank

financigieg) o @y - in 0 © New Delhi
: : ew Delhi o9 ©

| (Insolvency Resolution Procass for Corporate Persons) Regulations, 2016

FOR THE ATTENTION OF THE CREDITORS OF
RAGHUPATI CONSTRUCTION PRIVATE LIMITED

RELEVANT PARTICULARS

Maobile:-

1. [Name of Carporate Debtor

Date of incorparaticn of Corparate Deftor

Jar II..EIrr 25, 2005

ncarporatad ! registened

: ALIh'*rr'*_. ureder which Cu:q:-:nrale Debbor is

Registrar of Companias, Kanpur

4, |Corparate Igentity Mo, Limiad Liskelity
Ientification Ma. of Corporate Debior

5. [Address of me *Egmﬁrﬁnnﬁir'eard

principal offica (# any) of Carporata Debiar

45201 P DOSPTO 0445

— — {Enforcement) Rules, 2002 issued a dema
Reqgistered Office: 79016, Ahatha Amba Ganj Kesar .
Ganj Mandi, Maarut, Utlar Pradash, India — 250002

. | Insolvency commencement date in
respect of Corparate Debbor

October 18, 2023 (Order copy received ':'E'.ia"a'“mf] Mr. Govind Ram Mawani 5o

on Octber 20, 2023)

nESHUlion prochss

7. |Eslimated date of closwe of insalvancy

April 15, 2024

3. Mamas of inschency prolesscnals [ta"l!ﬁud 3 'n'lrendm!lu Ty i -
inaciass iveenames foreachclass) | by Shravan Kumar Vishnai DESCRIPTION OF IMMOVABLE PROPERTY authorized agentPleader and to file reply

e

1a) Ralavan! farms and
1 Dalals of authanzed represenias
are available at

Mot i hereby given that the Mationa! Company Law Tribunal, Allahabad Bench, has ardered the
| Comtmercement of 3 caporabe insabaency rsalilon process of e Raghupati Construchion Privabe

Limited on October 19, 2023

The creditors of Raghupati Construetian Private Limdted e baraby callad unon ta sabmit fheir daims
wilh groed on o Defane Movember 2, 2023, 1o he indeim resoiutian professon a1 e acdress menioned

ageinsd Endry Ho. 10,
Tha Financ

{ as authorised rapresentziive oftha class,

| Bubmission of false or misleading proods of claim shall attract penalties.

Date : 22903023 Interim Resolulion Professional for Raghupati Construction Private Limited

Place: Mew Delhi

Lo

al Crediars shall submit thair caims weh proaf by alacironic means onby. All athear credilors
rnay submii the claimswith proafin person, by postor by elecionic means,

& fingncial creditar b2longing 1o & class,
aylharsed regresentative [ram among thie Iheee ingakeency pralessionals listed againstenlry No. 13 602l

TaZ50T916D,
CIN Ho- LES11OKATIETPLCO0BE50

(See Rule 8 (1))

POSSESSION NOTICE
(For Immovable Property)

The undersigned baing the Authorsed Officer of Can Fin Homes Lid. under the
Securiizabion and Reconsiruction of Financial Assets and Enforcement of Security
Interast Act. 2002 and in exercise of powers under the said Act and  Securily Interest

dehraduniicanfinhomes.com

nd notice dated 01/08/2023 calling upon the

bomowars- Mrs. Meetu Dio Mr. Lal Bahadur, Mrs, Moti Devi Wio Mr. Lal Bahadur &

Mr. Bishal Mani Mawani to repay the amount

mentioned in the nolice being Rs. 15,17 551)- [Rupees Fifteen Lakh Seventeen
Thousand Five Hundred Fifty one Only) with further interest at contractual rates, til

Amt-Due Tt R 1ty o sy 1 e date of realisation within 60 days from the date of the said notica. INGURANCE BRUKING PRIVATE LIMITED
T At Dus as-pef- B, |Wame ard F-tntg-afw-nn riumber of tha Hunwarpreet Singh having CIN- UBEB00DLE01ERTCA0AZ30 &)
Name of the Borrowers/Guarantors Description of the charged/ demand notice msolvency professional acting as Interm | Reg. Mo.: IBBIIPA- CQ2IIP-NO11602021-2022/13788 | | The bormomer having failed to repay the amount, Notica is hereby given to the bormower H':'LI" ',.':'15"“'“ I
'Bafe'Be'maﬂd'nOﬂce i 1 17 o - R ; i ! L
/Address Mortgaged Property ) | Rescution Professiona AFA valid upto: 17.07.2024 _ and the public in general that the undersigned has taken possession of the  property : : ; g
-Possession-Date— 0 | Address & email of the inferim resalution | Add.: 77, Ground Flaor, Sant Nagar, East of Katiash described hereln below in exercise of powers conferred under section 13(4) of the saidAdd ACADEMY PRIVATE LIMITED having CIN
Mr—indar—Pat—(Borrower)—Sfo—Sh: ial-Rs—1790651.00 professional, as registered wilh the board | Post Office, Sant Nagar, Scuth Deihi, New Defi ECTRAAL TIEHEM) SEIC (T BAEHLe O PR (ORICGCANOGT REGAn R0 EBanie. | I07480eD1 30 ePTo2a2esT ind  TATA
' ' ' 00, “ . dwith ke Bof Security Interest Enforcement) Rules, 2002 on the 18th day of October
Ram Lal, Mr. Ram Lal (Co-Borrower)| /commercial property and measuring 204.38 Sq| Rs. 48154.00 - 110065, E-mall: singhkunwar2012g@gmall.com | | readwith ruie of Secunty Interest Enforcement) Rules, 2002 on the 18th day of Octo CAPTAL FINANCIAL SERVICES LIMITED
S/o Sh. Nanhe. both R/o: H.No. 134 Mtr., situated at Khasra No 236, Village as on 10| Adidrass and g-mal b be used for .ﬂ.ddr-ess_ rmngrrenp-undenu: F':*:1'.+:E'. 400134, of the year 2023, having CIN: UBT100MHZ010PLC210201
G ] K d’ Post .S' " | Gangapur Kadeem, Tehsil Milak, District Rampur,|  12.05.2023 COMESpanaence with e Intenm LGF, Chitiaranjan Park, Mew Dalhi - 110013 The borower's attention is invited to provision of sub-section (3) of section 13 of the Act, in have been directed vide order dated Oth
angapur Hadeem, Fost SIMarya,| yp 244901 In The Name Of Mr. Indar Pal| +interest from | (oo E-mall. cirp.raghupati@gmail.com respect ofime available, to redeem the secured assets August 2023 and further nofice issued by
Rampur City, Rampur, Uttar| Boundaries: East - House Of Prathi Lal, West - & other expenses 11| Last date for submissicn of claims meamer:'_ 2023 (S : . P ) Assistant Registrar, NCLT Chandigarh on
Pradesh, 244901. Road 8 Foot, North - House Of Rajeev, South +—16:05:2023 12 Classes of croditrs, € any under clausa (o] | el Estate Allotiees (Since fhe corporates debla ¥he Bortowsrin parct e sek1 e RO i ganers B hereby calonad ot io dest Wi | | i 0008 b atnd. the gl
House Of Shyam Singh. 21.10.2023 afsub-section (A} of saction 21, ascertained | is & real estate develaper, the IRP anfcipates the property and any dealings with the praperty will be subject 1o the charge of the CFHL h vg F NCLT Cha 'd. = 27[,';3'-'
0-2023 e _|bythe beriom Resolution Professional | the real estate alltiees as A class of crediors) for an amount of Rs, 15,17,554/- (Rupees Fifteen Lakh Seventeen Thousand Five | | o o s 2 T

Regn. Mo.: IBBINPA-CO2P-HICO 020 16-201 71 00T
c| Manish Srivasgtava
Hagn Mo.: IEIEIIIF'A LO1P-P- E’“E-1ELEE'2¢-EIIIE-.-- -13.«2

(al Wb link: |I.Im- |bL|' e inthamadarwnboads

248001, Worthby :  property of Om Bahadu

proparty of Om Bahadur, Southby ;258 wid

fhasra No- 15J, Mauza- Mohabbawala, Tehsil Dehradun, Distt.- Dehradun . UK Pin -

r, Eastby : property of Om Bahadur, Westby
& road

ik Phvsical Addresgs; F’arketdt.ﬂﬁ Basameant
Chilbaranjan Park, New Delhi-110015
Detais of AR; Can he abfained by sending a reques

Date: 21112023
Place: Dehradun (LK)

Sdi- Authorized Officer
Can Fin Homes Ltd

al cimp. raghupliggmail cam

indianexpress.com

a3 kated acamst the entry Mo, 1.2, shal ndicala s chocs o

! over sensation.
La. Real Estaledllotiaes, in Form CA.

Inform your opinion
with credible journalism.

Sdi-
Kunwarpreet Singh

&7 hqui‘mn EKF:HESS

I HALIREY IXF O

Regn. No.; IBEIPA-ODZTP-NOT1505202 1-202201 37838

vIRsSTUO

DL MR ER T AP

VASTU HOUSING FINANCE
CORPORATION LIMITED

& Public Lid, Company Incorporated under
the Companies Act, 1956
Date of Incorporation: 04.02 2005;
CIN: a9 MHI0SPLC2T25,
Registered & Corporate Office:
Unit Mos. 203 & 204, 2nd Floorn, & wing,
Navbharat Estales. 2akaria Bunder Road,
Sewrd (West), Membai - 400015
Tal No-l22-24190911;
Emall: ca@vastuhfc.com
Websibe: DS Paow vaSEENEE, GOm;

PUBLIC NOTICE
P

e ﬁ L SHIFTING OF BRANCH OFFICE Diractors of the Company, is schedulad io be

Name of the D " d Noti n Ia n a“ The Branch office of Vesiu Housing Finence neld on Tuesday, Octaber 31st, 2023 at the

. . eman otice Corporafion Limited ("Compam”) & Gohana registered office of the Caompany, inter alia 1o

Borrowers/ Details of the Mortgaged Properues shall be shifted fo the new pramisas as consider and apprave, the Unaudited Financial
PP

Guarantors [rentioned below from 12th February 2024 Results of the Campany for the Second

Krishna Apra Ganden 7, Vaibhav Khand,
Indirapuram, Shipra Sun City, Ghaziabad
Uttar Pradesh = 201014, B) SUMAN ARORA
(Ex-Director] Rio A-2304, Knshna Apra
Garden 7, Vaibhav Khand, Indirapuram
Shipra Sun City, Ghaziabad, Uttar Pradaesh
= 201014, ) TIKA EAM KHARE |Ex-
Director), Rio 447, R.P5. DDA Flat,
Manzarovar Park, 3hahdara, Delhi -
110032, D} ALTRUISTIC TRADING PVWT
LTD having CIN
Ue7120DL20412PTC243196, E) KSBL
COMMODITY BROKERS PRIVATE
LIMITED having CIN
Us7190HR2009PTC056312, F) KSBL

October 2023 in [A Mo, 4782023 in CP(IB)

within 2 weeks after the receipt of this notice

with & copy n advance 10 the counssd

opposita,

Data: 2111072023

Place: New Def Pawan Kumar Agrawal
RP of KSBL Securities Limited

o OROSIL SMITHS INDIA
== LIMITED
CIN: LT4110DL1994PLC059341
Regd. Office: Flat No, 908, Arunachal
Bullding, 19, Barakhamba Road,
Hew Delhi-110001, India
Gorp, Office: A-B3, Sector-2, Nolda (U.P)
201301, India
PH: #91.11-44124585 +01-120-412547%
Email: infoforosil.com,
Website: www.orosil.com

HOTICE
n tarms of Raguiation 29(1) of ke SEBI [Listing
Regulations & Disclosures Ragquiremeantis)
Ragulations, 2015 a meating of the Board aof
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